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Misc. (SC) No. 72/2016 

O  R  D  E  R 

25-4-2017    

    This Misc (Succession) Case No. 72/2016 arises out of the petition 

filed by petitioner Smti Emi Hazarika, daughter of Lt. Upendra Hazarika, of village 

Harogaon, Nikamul Baruah Chuburi,  PS Tezpur   U/s. 372 of Indian Succession Act, 

1925 praying for grant of Succession Certificate to the petitioner in respect of the 

estate and deposit as shown in the schedule below.  

 

   Petitioner’s case is as follows : 

 

       Late Renu Saikia alias Renu Hazarika, wife of Lt. Upendra Hazarika 

died on 26-4-2016 at her residence at Harigaon Nikamul Baruah Chuburi due  to her 

illness. Till her death she resided with her family members at the address mentioned 

above. She left the estate and deposits described in the schedule below.  

    Late Upendra Saikia, husband of Late Renu Saikia alias Renu 

Hazarika died on 2-12-2013.  

   Late Renu Saikia alias Renu Hazarika was serving in the Department 

of Statefed at Tezpur. She died during her service period before retirement and she 

left estate and deposits at the L.I.C., Tezpur Branch.  

  Petitioner Smti Emi Hazarika is the only daughter of Late Renu Saikia 

alias Renu Hazarika and Sri Ishan Hazarika is the only son of the said deceased.  

  At the time of opening the L.I.C. policy Late Renu Saikia alias Renu 

Hazarika kept her husband Lt. Upendra Hazarika as nominee of the said policy.  

  As the petitioner is the eldest daughter of Late Renu Saikia alias Renu 

Hazarika, as such she is the fit and proper person and entitled to get succession 

certificate.  

     At the time of death deceased Late Renu Saikia alias Renu Hazarika 

had left the following successors as legal heirs : 

   

Sl No.        Names               Relationship       Age    

1.  Smti Emi Hazarika             daughter                    30 years  

        (Petitioner)          

2. Sri Ishan Hazarika        son                   26 years 
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           There is no other claimant except the petitioner to claim the debt and 

deposit and estate of the deceased and nobody is there to object for granting the 

succession certificate in favour of the petitioner.  

  

           It is further stated in the petition that the deceased  Renu Saikia alias 

Renu Hazarika had left no will  and letters of administration or probate of any will 

in respect of the estate and deposit of the deceased.   

  

SCHEDULE 

 

One L.I.C. endowment plus and amount of Rs.55,000.00 (Rupees fifty five  

thousand ) only bearing Policy No.485556731 in the name of Late Renu 

Saikia alias Renu Hazarika. 

     

  The petitioner has filed evidence on affidavit. The copies of death 

certificates of her mother/deceased Late Renu Hazarika (proved in original), father 

Late Upendra Hazarika (proved in original) issued by Registrar, Birth and Death, I/C 

Dekargaon S/D, Sonitpur, and Registrar, Birth and Death, Kanaklata Civil Hospital 

respectively and copy of L.I.C. Policy (proved in original) are furnished along with 

the evidence on affidavit which are proved as Ext.1, Ext. 2 and Ext.3 respectively.  

  

 Sri Ishan Hazarika, son of Late Upen Hazarika also filed an affidavit 

stating that he has no objection  if the Hon’ble Court allows and gives succession 

certificate in favour of his sister Smti Emi Hazarika.            

    I have considered the contents of the petition and also perused the 

evidence led by the petitioner in affidavit and the affidavit filed by brother of the 

petitioner. I find that the deceased Renu Saikia alias Renu Hazarika has not left any 

WILL or LETTER OF ADMINISTRATION or PROBATE of any will in respect of Estate 

left by her as mentioned in the schedule.    

    On consideration of the materials and documents on record I find that 

the petitioner is entitled to get Succession Certificate as prayed for.     

    The petitioner Smti Emi Hazarika is found to be the successor of Late 

Renu Saikia alias Renu Hazarika. Accordingly, the petition for grant of Succession 
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Certificate in respect of the Estate / securities / debts etc. as mentioned in the 

schedule of the petition is here by granted.         

    Issue Succession Certificate in favour of the petitioner Smti Emi 

Hazarika on payment of requisite court fee and on furnishing indemnity bond.   

 

    The Misc Case stands disposed of accordingly. 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 
 


